
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

MISC APPLICATION IN DISPOSED OF CASES NO. 48 OF 2022 

IN 

ORIGINAL APPLICATION NO. 30 OF 2022 

 

IN THE MATTER OF: 

AFSAR ALI                                                                              …APPLICANT 

VERSUS 

STATE OF U.P. & ORS.                                                  …RESPONDENTS 

 

INDEX 

S.NO. PARTICULARS PAGE NO. 

1. COMPLIANCE REPORT ON BEHALF OF STATE 

OF U.P. IN COMPLIANCE OF THE ORDER DT. 

13.10.2025 PASSED BY THE HON’BLE NATIONAL 

GREEN TRIBUNAL      

 

 ANNEXURES  

2. COPY OF THE LETTER DT. 02.04.2026 ANNEXED 

HEREWITH AS ANNEXURE R-1 

 

3. COPIES OF THE PHOTOGRAPHS OF THE STP  

ANNEXED HEREWITH AS ANNEXURE R-2 

 

607



4. COPIES OF THE PHOTOGRAPHS OF DE-

SILTATION ANNEXED HEREWITH AS 

ANNEXURE R-3 

 

5. COPY OF THE NOTICE DT. 28.11.2025 ANNEXED 

HEREWITH AS ANNEXURE R-4 

 

6. COPY OF THE WORK ORDER DT. 28.03.2026 AND 

LETTER DT. 02.04.2026 ANNEXED HEREWITH AS 

ANNEXURE R-5. 

 

 

THROUGH COUNSEL 

                                                                                                                    

 

 

BHANWAR PAL SINGH JADON 

COUNSEL FOR STATE OF U.P. 

Bhanwar09jadon09@gmail.com| 9639286572 

Date:                                                            

Place: NOIDA                                                               

 

608

mailto:Bhanwar09jadon09@gmail.com%7C
Stamp

FreeText
06.04.2026



609



610



1. That I, the deponent in official capacity mentioned above, am acquainted 

with the facts and circumstances of the case and as such I am competent 

and authorized to swear this affidavit.  

 

2. That I state that the contents of the affidavit have been drafted by my 

counsel on my instructions and the contents of the same are true to my 

knowledge and nothing material has been concealed therefrom.  

 

I. DIRECTIONS OF THE HON’BLE TRIBUNAL VIDE ORDER 

DT.13.10.2025 

3. That the present matter was last listed for hearing on 13.10.2025, wherein 

the Hon’ble Tribunal directed as under: 

“2. The applicant has filed pen drive containing drone videos of the pond. 

We find from the drone videos and reports filed by UPPCB and State of 

U.P. that the pond has not been completely cleaned and rejuvenation work 

of the pond is still pending and the alleged encroachments have also not 

been removed.  

3. The applicant has submitted that he will move Hon’ble Allahabad High 

Court by way of appropriate proceedings for issuance of directions 
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regarding removal of encroachments which were made more than 5 years 

prior to filing of present Original Application. 

4. In view of the above statement, we consider it appropriate to permit the 

applicant to avail appropriate remedy in accordance with law.  

5. Learned counsel for the State of U.P. seeks four months’ time for taking 

requisite remedial steps and filing compliance report.” 

 

4. That it is germane to mention that a letter dt. 02.04.2026 has been written 

by the Deponent to the concerned authorities to submit the compliance 

report in compliance of the aforesaid order of the Hon’ble Tribunal. 

A Copy of the letter dt. 02.04.2026 has been annexed herewith as 

ANNEXURE R-1. 

 

5. That the compliance report provided by the authorities is as under. 

  

II. DRAINAGE MANAGEMENT AND INFRASTRUCTURE 

DEVELOPMENT 

6. That it is submitted that a significant step taken towards preventing 

untreated discharge into the pond located on Khasra Nos. 2076, 2077, and 

2078 (of 6.754 hectares). That existing earthen (kachcha) drain of 1.2.kms 
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located along the periphery of the pond has been constructed into a 

permanent (pucca) drain in compliance with the order dt. 04.07.2024 

passed by the Hon’ble Tribunal and the recommendations of the Joint 

Committee in the report dt. 12.03.2022. That this work has been completed 

in entirety.  

7. Further, the pucca drain has been linked directly to the 100 KLD Sewage 

Treatment Plant (STP), thereby preventing the direct discharge of 

untreated wastewater into the pond.   

Copies of the photographs of the drain have been annexed herewith as 

ANNEXURE R-2. 

 

8. That the construction of the STP has been completed successfully. That  

Consent to Operate (CTO) dt. 08.10.2025 has been obtained from the 

UPPCB. That the said STP is now operational, and the treated water 

generated therein is being discharged into the pond, contributing to its 

ecological restoration and water level maintenance. 

   Copies of the photographs of the STP have been annexed herewith as 

ANNEXURE R-3. 

 

III. DESILTING AND SILT AUCTION EFFORTS 
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9. That the desilting of the pond has been completed. That the accumulated 

silt 65,000 cubic meters was removed from the pond bed to restore its 

water-holding capacity and ecological functionality. However, the 

disposal of the extracted silt has encountered significant administrative and 

logistical challenges. That multiple attempts were made by Nagar 

Panchayat Dasna to auction the silt through transparent and publicly 

notified processes. 

Copies of the photographs of de-siltation have been annexed herewith as 

ANNEXURE R-4. 

 

10. That notices for auction were published in widely circulated newspapers 

including Amar Ujala, Dainik Jagran, and Dainik Bhaskar on various 

dates, namely 28.08.2024, 18.05.2025, 19.05.2025, 15.08.2025, 

25.08.2025, 10.09.2025, 20.09.2025 and 05.10.2025, fixing corresponding 

dates for auction proceedings. That despite repeated efforts, no bidders 

participated in these auctions. 

 

11. That fresh auction notices were thereafter issued with revised and clarified 

conditions, including the “as is where is” principle and restoration of the 

earlier security deposit requirement. That recently auction was scheduled 
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10.12.2025 vide notice dt. 28.11.2025 published in newspapers Dainik 

Jagran, Dainik Bhaskar, and Amar Ujala., however, no bidders 

participated even on these dates.  

A Copy of the notice dt. 28.11.2025 has been annexed herewith as 

ANNEXURE R-5. 

 

IV. TREE PLANTATION AND EMBANKMENT CONSTRUCTION 

12. That to resolve the issue of silt disposal, a soil embankment of 4 ft is being 

constructed along the periphery of the pond with soil and the silt 

excavated.  

  

13. That tree plantation activities are also being undertaken along with the 

installation of tree guards to ensure survival and growth of saplings and a 

work order dt. 28.03.2026 has been issued to Mukesh Earthmovers and 

Contractor with respect to the same. That presently 50 plants have been 

planted, and greenery is also being maintained at the catchment area. That 

further, a letter dt. 02.04.2026 has been written to Divisional Forest Officer, 

Ghaziabad to provide 400 plants for plantation at the said site. 

A Copy of the work order dt. 28.03.2026 and letter dt. 02.04.2026 have 

been annexed herewith as ANNEXURE R-6. 
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V. BEAUTIFICATION AND REJUVENATION INITIATIVES 

14. That in addition to functional restoration, emphasis has also been placed 

on ecological rejuvenation of the pond. For this purpose, a comprehensive 

beautification plan has been initiated. 

 

15. That the work of rejuvenation of the pond has been awarded to M/s Krishna 

Contractor, Muzaffar Nagar, through work order dt. 25.05.2025 (Refer 

@Pg No. 598 of the Judicial Record), and construction activities are 

currently underway. These pathways are intended to improve accessibility, 

promote public engagement, and prevent encroachments. 

 

VI. DEWATERING AND CLEANING OPERATIONS 

16. That simultaneously, dewatering and cleaning operations of the pond have 

been undertaken. However, these efforts have been adversely impacted by 

natural factors. That rainfall events on 30.03.2026 and 31.03.2026 led to 

re-accumulation of water in the pond, resulting in increased waterlogging 

and accumulation of water hyacinth. This has temporarily hindered the 

progress of cleaning and dewatering operations. 
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